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Mr. 8 ...... : I un required to tlve 
m7 rulin, on thiI poiDt, 10 far u the 
material that hal come on the record 
I. co""emed. The qUHUon reWed waa 
that tha PI'! bad made a Nport that 
the clearance of whatever .tatemen' 
Waa lOin, to be made before Parlla· 
ment had bten lOuKht trom the 
Prelident or tram the World Bank 
Chairman, and that • breach of pri-
vileae had been committed thereby 
because the Itatement ought to have 
been made in Parliament .traightwl7 
and no cleal'1lnce mould have been 
ooupt for, and that it wu humiliating 
for any Miniater of the Government to 
let a clearance from any outside 
aceney. 

8brl 8. M. Banerjee: Which he hal 
not denied. 

Mr. 811Hker: oroer, order. The hon. 
Minister has explained that because 
the talks had been ,oing on, there-
fore, he had to let this much ju.t 
approved in regard to whatever im· 
pression. he had gathered about tho 
talk. that they had and about what 
had been said by the other aide, 
whether he had lot the correct Im-
pressions in his mind about what had 
been conveyed by the World Bank 
President or bi1 .. President of the 
USA. That r. ardInary courteRY. If 
two perSOJlll of whatever position talk 
to each other, then too they exchange 
noles, and the one says to the otber 
'I would likE' to know whetht'r 1 have 
understood you rightly; 1 carry this 
impression.' . 

~111"!~:~~' 
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Mr. Steelier: When two .st8t~en 
haVe 8 conversation or have !lome 
di!cussian. and they have to arrive at 
a decision. then it is cu!tomary to 
find out from the other party before 
rel.a.ine: what impression one has 

earried. -)'ina 'nail II what J .. 
earl')'lne in Iny brain ar in m7 mIad 
aboUt the talka that we two have bad. 
Rave 7011 any ob;ee\ion to It! Or 
have you to •• y anythtna about In 
Or II thill the eorrect impre8lllon that 
I have ,athered1 Or I. th@l'e anythine 
that 70U ... nt to objeet to' That. 
.. I .... ya dona. 

It II no wllnder, therefore, that the 
Plarmin, Minister also .... ant~ just to 
make sure that whatever impresalona 
he had gathered .. bout the talks that 
he had with two dignltali"" must be 
confirmed and jull got approved ot 
by them 110 that those ImpreSliono 
were the correct ones. Therefore, no 
breach ot privilege arlo"" on ttita 
matter. 
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RE: STATEMENT UNDER DIREC-
TION 115 

Mr. Speaker: Then, there is a .tate-
ment to be made by Dr. Ram Mana-
har Lohia. The hon. Member is absent 
So, we shall take up the next item. 

1s.Z2 brs. 
RE: QUJ:STION OF PRIVILEGE 

Sbrl N. SreekanlaD Nair (Quilon)' 
I had written to yOU, bringing to your 
notice, another case dt contempt of 
this Lok Sabha. I would like to know 
what decision you have taken on that 
matter. .Ai 




